iTEMNO.45 COURT NO. 10 SECTION I 1 A

SUPREMECOURT OF I NDI A
RECORD COF PROCEEDI NGS
Petition for Special Leave to Appeal (Crl.) no. 3 of 2011
(From the Judgnment and order dated 14.9.2010 in Msc.Crl. Case

No. 6315 of 2008 of the H GH COURT OF MADHYA PRADESH AT
JABALPUR)

GLAXOSM THKLI NE PHARMACET. LTD. & ANR Petitioner(s)

VERSUS

STATE OF M P. Respondent ( s)
(Wth appln. For stay)

Date: 01/04/2011 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE P. SATHASI VAM
HON BLE DR JUSTI CE B. S. CHAUHAN
For Petitioner(s) M. U. A Rana, Adv.

M s. M Maj undar, Adv.
Ms. Devi na Sehgal , Adv.
MS Gagrat & Co., Adv.

For Respondent (s)

UPON hearing counsel the Court nmade the foll ow ng
ORDER
Perused the letter.

Four weeks’ time is granted for filing
counter affidavit.

Li st thereafter.

[ Kusum Syal ] [ Savita Sainani ]
Sr.P. A Court Master



